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GOVERNMENT OF TELANGANA

E
NVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.I) DEPARTMENT
Letter.No.746/For.1(1)/2021 Dated:23.11.2021.

From

The Special Chief §

ecretary to Governm
EFS&T Department, Y o
Telangana State Secretariat,
Hyderabad,

Regional Officer(Central),

Integrated Regional Office, Hyderabad,
Aranya Bhavan,

Opposite Reserve Bank of India, Saifabad,
Hyderabad - 500004(w.e.)

Sir,
Sub:- F(C) Act, 1980 - Diversion of 6.7076 ha of forest land in
Shamshabad division for Erection of 400 Kv overhead DC line
from Kethireddipally 400 Kv SS to 400 Kv Rayadurg GIS (TSPA
junction to ORR junction) along outer side of ORR in favour of
Executive Engineer, 400KV/Const-II, Metro, TS, TRANSCO,

Hyderabad. - Furnishing of compliance report - Regarding.

Ref: 1.From the PCCF(HoFF), TS, Hyd, Ref.N0.13470/2019-FCA-4,
Dated:16.02.2021.
2.Govt.Letter.No.746/For.1(1)/2021, dt.09.03.2021.
3.From the PCCF, Rc.No.13470/2019/FCA-4, dt.30.04.2021
4.Govt. Letter.No.746/For.1(1)/2021, Dated:01.05.2021.
5.Government of India, MoEF & CC, IRO, Hyd., F.No.4-
TSC180/2021-HYD/091, Dt.13.05.2021
6.From PCCF (HoFF), T.S., Hyd., Ref.N0.13470/2019/FCA-4,
Dt.19.08.2021.

EE 2 23 S

I, am to invite your attention to the reference 5% cited and to inform
that the Government of India, Ministry of Environment, Forests & Climate
Change, (IRO), Hyderabad have accorded approval in-principle (Stage-I) U/s
2 of Forest (C) Act, 1980, for diversion of 6.7076 ha of forest land in
Shamshabad division for Erection of 400 Kv overhead DC line from
Kethireddipally 400 Kv SS to 400 Kv Rayadurg GIS (TSPA junction to ORR
junction) along outer side of ORR in favour of Executive Engineer,
400KV/Const-1I, Metro, TS, TRANSCO, Hyderabad, subject to fulfillment of

certain conditions as stipulated therein.

2. I am to further inform that the Principal Chief Conservator of Forests
(HoFF), Telangana State, in her letter 6" cited, has submitted condition wise
compliance report on the conditions stipulated in in-principle (Stage-I)
approval. The details of which are as follows:-

. go Description of Condition : Compliance

i...____ e

i. (i) The legal status of forest land | Shall be complied with. An undertaking is
| shall remain unchanged, | submitted by the User Agency.

'{ii) Demarcation of the proposed | As per the Demand Notice issued by the |

! forest area shall be carried out by
‘ | erecting 4 feet high cement
concrete pillars duly numbered at
an interval of 20 meters by the
i | User Agency in consultation with

FDO, Shamshabad, the User Agency has
paid an amount of Rs.7,50,000/- towards |
Construction of Boundary Pillars into the |
PD account of FDO, Shamshabad account:;

{which is a part of Rs. 15,26,100/-
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(1)

(V)

(v)

the DFO concerned at the project
cost;

The State Forest Department shall
carryout Compensatory
Afforestation
maintenance over
degraded forest arca in Compt No

411, Mamidipally RF, Gaganpahad |
Beat, Shamshabad Range at the |

cost of the User Agency;

The  degraded forest land
identified for CA shall not be
'changed  without the  prior
approval of the Central
~Government;

The State Government shall

charge the Net Present Value of
' the diverted forest land measuring
1 6.7076 ha from the User Agency
as per the orders of the Hon'ble
Supreme Court dated 28.03.2008
and 09.05.2008 in IA Nos.826 in
566 with related IA’s in Writ

| Petition (Civil) No.202/1995;

(CA) and its
13.415ha of |

' deposited  RTGS  vide  ytR ~ No:|

' GBINR52021070831986141 on 08.07.2021."|

The Pillars shall be constructed after issual
| of Stage-11 clearance. |

The User Agency has deposited an amount |
of Rs.1,73,61,300/- towards cost of |
Compensatory Afforestation which is a part |
of total amount of  Rs. 2,52,52,295/- |
deposited  through RTGS vide UTR No. |
SBINR52021070831989102 on Dt:
08.07.2021 into the Adhoc Telangana
| CAMPA account by generating the challan in
'the ministry’s portal. Same has been
| confirmed as paid status in the portal.

e as— |
|
|

Complied. The approved CA land and CA |
scheme will not be changed without prior!
approval of Central Government. '

The User Agency has deposited an amount |
of Rs.53,86,203/- towards cost of Net.
present Value which is a part of total |

amount of Rs. 2,52,52,295/- deposited |
through RTGS vide UTR No. |
SBINR52021070831989102 on Dt: |

08.07.2021 into the Adhoc Telangana |
CAMPA account by generating the challan in
the ministry’s portal. Same has been
confirmed as paid status in the portal.

L (vi)

e i

Additional amount of the Net
' Present Value (NPV) of the
' diverted forest land if any,

' becoming due after revision of the

'same by the Hon'’ble Supreme
| Court of India in future, shall be
' charged by the State Government
from User Agency. User Agency
'shall furnish an undertaking to
| this effect;

- (vii) ;The User Agency in consultation

| with the State Forest Department
(shall prepare and execute a
| detailed scheme for creation and
' maintenance of plantation of

dwarf species (preferably
' medicinal plants) in the right of
“way under the transmission line in
| consultation with the State Forest
| Department;

Agreed and the User Agency has submitted |
an undertaking to this effect.

The User Agency has deposited an amount
of Rs.25,04,792/- towards Raising of Dwarf
species under Transmission line RoW which
is a part of total amount of Rs.
2,52,52,295/- deposited  through RTGS |
vide UTR No. SBINR52021070831989102 |
on Dt; 08,07.2021 into the Adhoc |
Telangana CAMPA account by generating
the challan in the ministry’'s portal. Same |
has been confirmed as paid status in the |
portal.
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T

]; (viii)

N

e

!As the proposed forest area falls
in Eco Sensitive Zone, the user
agency shall get
mitigation plan prepared by any
competent person /agency with
the approval of Chief Wildlife
Warden and implemented at the
| cost of the User Agency;

the wildlife |

The User Agency has agreed to comply with

the condition and submitted an underta}ur!g
| stating that the Wildlife mitigation plan is in
process and the same will be submitted t_o |
Chief Wildlife Warden for approval and will

be implemented at their cost.

-

The User Agency shall restrict the
felling of trees to the minimum in
the diverted width of 46 meters of
the forest land and the State
Forest Department shall carry out
translocation of the  trees
wherever feasible at the cost of
the User Agency; In case of

project cost;

felling, the trees shall be felled |
under the strict supervision of the |
State Forest Department at the

As per the Demand Notice issued by the
FDO, Shamshabad, the User Agency has
paid an amount of Rs. 7,76,100/- towards
Extraction of tree growth into the PD
account of FDO, Shamshabad account
which is a part of Rs. 15,26,100/-
deposited RTGS vide UTR No.
SBINR52021070831986141 on 08.07.2021. .

However, User Agency has submitted an |
undertaking to this effect 5

()

provide bird deflectors, which are
to be fixed on the upper conductor
of the transmission line at suitable
intervals to avoid bird hits;

(xi)

The User Agency shall comply with
the guidelines issued by the
Ministry for laying transmission
lines through forest areas;

(xii)

(xiii)

| TEE——

The layout plan of the proposal
| shall not be changed without prior

| approval of the Central
| Government;

|

No labour camp shall be

established on the forest land;
| Disturbance shall be kept minimal
| by creating labour camps outside

| the forest area as far as possible
'and it will be the responsibility of |
| the User Agency to ensure that

|
I
| the labourers & staff engaged in
| execution of work do not destruct
nearby forest flora & fauna;

The User Agency at its cost shall

Agreed and the User Agency has submitted
'an undertaking stating that the bird
defelctos which are to be fixed on the upper
conductor of the transmission line at
' suitable intervals to avoid bird hits will be
linstalled, after commissioning of the

| transmission line.

Agreed and the User Agency has submitted
an undertaking to this effect.

Agreed and the User Agency has submitted |
an undertaking to this effect. -

Agreed and the User Agency has submitted |
an undertaking to this effect.

| (xiv)

iby the User

i Department or the
' Development Corporation or any |
' other legal source of alternate |
_ fuel. |

Sufficient firewood, preferably the
alternate fuel, shall be provided
labourer after
same from

Forest

Agency to the
purchasing the
the State Forest

Agreed and the User Agency has submitted i
- an undertaking to this effect. |
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(xv)

No additional or new path will be
constructed inside the forest area
for the  transportation  of
construction materials for
execution of the project work;

_ it

Agreed and the User Agency has submitted’

an undertaking to this effect.

et

The forest land shall not be used
for any purpose other than that |

Agreed and the User Agency has submitted
an undertaking to this effect.

The forest land proposed for
diversion shall under no
circumstances be transferred /
sublet to any other agency,
department or person without

prior approval of the Central|
Government;

Agreed and the User Agency has submitted
an undertaking to this effect.

(xviii)

The trees on strips would have to |
be felled but after stringing work
is completed, natural regeneration
will be allowed to come up. Future |
pollarding / pruning of trees will |
be done with the permission of |
the local forest officer wherever |

necessary for the maintenance of |
the transmission lines; '

(xix)

During construction
transmission line, pollarding /
pruning of trees located outside
the 46 meters width of the strips
whose branches / parts infringe
with conductor stringing, shall be
permitted to the extent necessary,
as may be decided by the local
forest officer;

(xx)

The total forest area utilized for
the project shall not exceed
6.7076 hand the forest area
diverted shall not be used for any
purpose other than those shown
in the diversion proposal;

Agreed and the User Agency has submitted
an undertaking to this effect.

Agreed and the User Agency has submitted
an undertaking to this effect.

Agreed and the User Agency has submitted
an undertaking to this effect.

{ (xxi)

Any other conditions that the
Central Government or Regional
Officer (Central) of Integrated
Regional Office, Hyderabad may
impose from time to time in the
interest of afforestation,
conservation and management of |
flora and fauna in the area, shall

| be complied by the User Agency;

Agreed and the User Agency has submitted
an undertaking to this effect.

(xxii)

3

In the event of failure to comply |
with any of the above conditions |
the User Agency is liable for penal
action as per the provisions made |
under rules / quidelines issued |
under FCA, 1980. i

Agreed and the User Agency has submitted |
an undertaking to this effect. 7

I am also informed that the UA has also published the Stage-I forest
clearance granted in verbatim along

with the conditions and safe-guards
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imposed by the Central government in two widely circulated daily
newspapers one is vernacular language and the other in English.
On deposition of funds by the UA, vide PCCF Lr.dt.07.08.2021, the Working
permission has been issued for tree cutting and commencement of works .

4. I am also to enclose a copy of the letter 6" cited along with its
enclosures of the Principal Chief Conservator of Forests (HoFF), Telangana
State, Hyderabad and to request you to obtain and communicate final
(Stage.Il) approval, at the earliest.

Yours fai%?fuﬂy
for %‘4

)
i57Chief Secretary to Government

Copy to:

The Principal Chief Conservator of Forests (HoFF),
Telangana State, Hyderabad.

SC.
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GOVERNMENT OF TELANGANA ">( / ~

FOREST DEPARTMENT

* " From i Toi. 47 s :
Smt R.Sobha, IFS, The Spl. Chief Secretary to Government,
Principal Chief Conservator of Forests .Forests Department
& Head of Forest Force, Telangana State, Hyderabad.

Telangana State, “Aranya Bhavan”,
Saifabad, Hyderabad.

Ref.No.13470/2019/FCA-4 Dated:19.08.2021.

Madam,

Sub: TSFD - F(C) Act, 1980 -Diversion of 6.7076 Ha of forest land in Shamshabad
X division for Erection of 400 kv overhead DC line from Kethireddipally 400 _kv SS
to 400 kv Rayadurg GIS (TSPA junction to ORR junction) along outer side of
ORR in favour of Executive Engineer, 400KV/Const-II, Metro, TS TRANSCO,
Hyderabad- Stage-I Accorded -Condition wise Compliance Report
Submitted - Forwarded-Reg.
. Gol, MoEF& CC, IRO, Hyderabad F.No.4-TSC180/2021-HYD/091
Dt.13.05.2021.
CCF Rc.N0.13470/2019/FCA-4 Dt.14.05.2021.
CCF/CF, Rangareddy Circle Rc.N0.1219/2019-M2, Dt:26.07.2021.
400KV, Const-1I, Metro, TS, TRANSCO, Hyderabad, Lr.No.
/400KV/Const-11/Metro/Hyd/F.Rayadurgline/D.No.412/21,
.27.07.2021. ;

T

It is submitted that the Addl.Prl.Chief Conservator of Forests/CF, Rangareddy
(\/ vide reference 3™ respectively, have furnished the condition-wise compliance report
o received from DFO, Rangareddy in (3) sets, for according necessary approval U/s 2 of
(T\ Forest (Conservation) Act, 1980 for diversion of 6.7076 Ha of forest land in
Shamshabad division for Erection of 400 kv overhead DC line from Kethireddipally 400

kv SS to 400 kv Rayadurg GIS (TSPA junction to ORR junction) along outer side of ORR

in favour of Executive Engineer,400KV/Const-1I , Metro, TS TRANSCO, Hyderabad. A

(\5 - copy of reference 3" cited together with its enclosures Is enclosed herewith.
N The Condition-wise Compliance report with corrections and remarks are as
¢ follows:
| C.No [ Description of Condition [ Compliance  ~
‘I..._.-.—__—.-———-v.———--—- ceamed

| (i) | The legal status of forest land shall Shall be complied with. An undertaking is
| et ~ad rem_qi_rLunchanged; — _____'__SEI_Jmi_tt'e_d_by Fh_e_User Agency.

aQ” |
~/\ | (i) | Demarcation of the proposed forest | As per the Demand Notice issued by the FDO,

9\\ a | area shall be carried out by erecting  Shamshabad, the User Agency has paid an '
! 4 feet high cement concrete pillars | amount of Rs.7,50,000/- towards
Qr( | duly numbered at an interval of 20 ' Construction of Boundary Pillars into the PD
90 i | meters by the User Agency in!account of FDO, Shamshabad accocunt which
- consultation with the DFO is a part of Rs. 15,26,100/- deposited RTGS
! concerned at the project cost; ‘vide UTR No. SBINR52021070831986141 on
i : . 08.07.2021.

F - ; | g B ]
g i~ 2 Fs‘. i i

- The Pillafs shall be constructed after issual of

Stage-I1 clearance.

(iii) The State Forest Department shall | The User Agency has deposited an amount of
carryout _ Compensatory Rs.1,73,61,300/- towards cost of
Afforestation  (CA) _and _ its Compensatory Afforestation which is a part of
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6, 2,52,52,295/- depositay
nt ﬂf s, )-r) ]
af | total amou

maintenance  over  13.415ha pRTGS  vide  UTR  Ng

1 . \
degraded forest area in Compt NoO mmuui'n?lﬂf‘(mfllfl 9102 — Dt'ﬂ,f
&‘m Aamidipally Rf l‘»m}r‘-n!‘wf““’ ﬁmw{";ﬂ into the Adhoc Telangana CAMPA |
by : : 8.07.2 N » challan in the
'{ Roat, !-,h_:gmthn'[;:)ﬂ Range at “the 2cmunl by generating the chal
cost of the User Agency; R

I‘ “:“Y'! pOlt:Il. ..5!!“ 144 h(].’ b(.'(.“ co

as paid status in the portal. (Copy enclosed).

B nd CA
Complied. The approved - CA land a

() The degraded forest land identified <cheme will not be changed without prior

for CA shall not be changed without | Government.
the prior approval of the Central approval of Centra
Government; _ | I = T

t

' mount of
V) The State Government shall charge | The User Agency has depos:teifarl]\l;t present
the Net Present Value of the |Rs.53,86,203/- towards co St b Re
diverted forest land measuring | Value which is a parF of total amou kstim vids;
6.7076 ha from the User Agency as | 2,52,52,295/- deposited through R ot
per the orders of the Hon'ble |UTR No. SBINR52021070831989102 OI:\MP,C;"
Supreme Court dated 28.03.2008 | 08.07.2021 into the Adhoc Telangana C |
' and 09.05.2008 in 1A No0s.826 in | account by generating the challan in the |
566 with related IA’s in Writ Petition ministry’s portal. Same has been confirmed |
| (Civil) N0.202/1995; as paid status in the portal. (Copy enclosed). |

' (vi) | Additional amount of the Net | Agreed and the User Agency has submitted an |
- Present Value (NPV) of the diverted undertaking to this effect,
forest land if any, becoming due
| after revision of the same by the
- Hon'ble Supreme Court of India in
_%'future, shall be charged by the
| State  Government from  User |
' Agency. User Agency shall furnish i
' an undertaking to this effect;

(vii) ffThe User Agency in consultation

The User Agency has deposited an amount of |
| with the State Forest Department

Rs.25,04,792/- towards Raising of Dwarf |
- shall prepare and execute a detailed species under Transmission line RoW which is :
; scheme for creation and | a part of total amount of Rs. 2,52,52,295/-
' maintenance of plantation of dwarf deposited  through RTGS vide UTR No. |
‘species  (preferably  medicinal SBINR52021070831989102 on Dt: |
' plants) in the right of way under the | 08.07.2021 into the Adhoc Telangana CAMPA |
 transmission line in consultation account by generating)‘ the challan in the
| with the State Forest Department; ministry’s portal, Same. has been confirmed

S, Bt e 1 | @s paid status in the portal. (Copy enclosed).

(viii) | As the proposed forest area falls in
. Eco Sensitive Zone, the user agency
| shall get the wildlife mitigation plan

The User Agency has agreed to comply with |
the condition and submitted an undertaking |
stating that the Wildlife mitigation plan is in :
' prepared by any competent person process and the same will be submitted to '

/agency with the approval of Chief | Chief Wildlife Warden for approval and will |

| - Wildlife Warden and implemented at be implemented at their cost.(Copyij
| | FIocostofthe User Agency; | enciase)

i
aaim
L
I

~the Demand Notice issue . by the FDO,
Shabad, the User Agency¥'has paid an |

;1 (ix)  The User Agency shall restrict the | As p
5‘«» felling of trees Kfv the minimum in | Sha

the diverted width of 46 meters uf! amount of Rs. 7,76,100/- towards Extraction |
the forest land and the State Forest | of tree growth into the PD account of FDO, |

' Department shall carry  out | Shamshabad account which is a part of Rs.
¥ . ; transloEation of the trees wherever 1 15,26,100/- deposited RTGS vide UTR No.
- Lfeashlé at the cost of the user |’ ) %



T )

: —— _.i_. e e e O t
0232022/ R(g@é%ﬁ?%and the State Forest | of tree growth into the PD account of FDO,
N lt partm n shall  carry out | Shamshabad account which is a part of Rs.
: 1, ran§|ocatlon Of the trees wherever | 15,26,100/- deposited RTGS vide UTR No. |
| feasible at the cost of the User | SBINR52021070831986141 on 08.07.2021. !
| | Agency; In case of felling, the trees | |

!shaH be felled under the strict | However, User Agency has submitted an

| supervision of the State Forest | undertaking to this effect
‘ Department at the project cost;

| |
el |

|
134/893

il (x) ‘The User Agency at its cost shall

_ | Agreed and the User Agency has submitted an |
I provide bird deflectors, which are to

_ undertaking stating that the bird defelctos |
} be fixed on the upper conductor of | which are to be fixed on the upper conductor |

,.the transmission line at suitable | of the transmission line at suitable intervals to
‘ intervals to avoid bird hits; avoid bird hits will be installed, after

i | commissioning of the transmission line.

\ (xi) The User Agency shall comply with | Agreed and the User Agency has submitted an
i the guidelines issued by the | undertaking to this effect.
[ Ministry for laying transmission |

| lines through forest areas: i

(xii) | The layout plan of the proposal shall ! Agreed and the User Agency has submitted an
not be changed without prior| undertaking to this effect.
approval of the Central

Government; ‘
]

(xiii) | No labour camp shall be established | Agreed and the User Agency has submitted an |r
on the forest land; Disturbance '. undertaking to this effect.

shall be kept minimal by creating |

labour camps outside the forest | .

area as far as possible and it will be |

the responsibility of the User|

Agency to ensure that the labourers |

& staff engaged in execution of

work do not destruct nearby forest

flora & fauna;_

| (xiv) |Sufficient firewood, preferably the Agreed and the User Agency has submitted an '
| alternate fuel, shall be provided by undertaking to this effect.

the User Agency to the labourer .

after purchasing the same from the

| | State Forest Department or the| 5
. | Forest Development Corporation or '
‘ any other legal source of alternate

| fuel.

% (xv) | No additional or new path will be | Agreed and the User Agency has submitted an |
| | constructed inside the forest area. undertaking to this effect. |
| |for  the  transportation  of
i | construction materials for execution |
|  of the project work;

s

I _
| (xvi) ‘l The forest land shall not be used for | Agreed and the User Agency has submitted an |
'any purpose other than that undertaking to this effect. -

{; | specified in the project gsoposal; ! : : :

AN o = g{?_ ;g-“ ?\‘ ! ;.‘
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d the User Agency h hﬁ
] an e User Agency has sub
yosed for Agreec Mite,,,
:;ml? Drt?rtdor no | undertaking to this effect. by
sha :
e transferred /
other agency,
without prior
Central

The forest
diversion

circumstances
syblet to any

department or person
of the

{xvii)

appmval
Government;

4

nd the User Agency has submitted an |

| Agreed a
e to| A9 ffect. |

ould hav :
i K is | undertaking to this e

{xviii) The trees on stri ;
be felled but after stringing wor

completed, natural regeneration will |
be allowed to come up. Future
pollarding / pruning of trees will be
done with the permission of the
local forest  officer wherever
necessary for the maintenance of |

the transmission lines; | e
Agreed and the User Agency has submitted an

During construction of transmission !
undertaking to this effect. |

line, pollarding / pruning of trees
located outside the 46 meters width ’
of the strips whose branches / parts
infringe with conductor stringing,
' shall be permitted to the extent
§necessary, as may be decided by .
| the local forest officer; -

(xix)

Agreed and the User Agency has submitted an

| The total forest area utilized for the
undertaking to this effect.

' project shall not exceed 6.7076

hand the forest area diverted shall
' not be used for any purpose other
| than those shown in the diversion

proposal;

(xx)

' Any other conditions that the | Agreed and the User Agency has submitted an
' Central Government or Regional | undertaking to this effect.
' Officer (Central) of Integrated |

Regional Office, Hyderabad may I

impose from time to time in the ;
interest of afforestation, i

conservation and management of
flora and fauna in the area, shall be :
_ complied by the User Agency; |
Agreed and the User Agency has submitted an '
undertaking to this effect. !

(xxi)

(xxii) | In the event of failure to comply
~with any of the above conditions the
User Agency is liable for penal l
action as per the provisions made _!
under rules / guidelines Issued |

The UA has also published the Stage-I forest clearance granted in verbatim along
;, with the conditfo&st and safe-guards imposeg} by the Central governmept in two widely g
| circulated daily éwspapers one is vernatilar language and the her in English.
(Copies enclosed).

On deposition of funds by the UA, vide ref 5" cited, the Working permission has
been lssyed for tree cutting and commencement of works (copy enclosed).
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ql -
The Government is requested to forward o : ; -
12022/RORES T{SE4) .. condition-wise compliance report

Ministry of Environment & F i
: . orests and Climate Change
Integrated Regional Office, Hyderabad for according final approval '

(¥} -
Yours faithfully,

Sd/-R.Sobha
Encl: -
ncl: (As above) Principal Chief Conservator of Forests
(Head of Forest Force)

Copy to

The Chief Conservator of Forests, Rangareddy

the District Forest Officer, Rangaredd
and the Forest Divisional Officer, Shamshabad fo R

r information.

The Executive Engineer, 400KV/Const-II, Metro, TS TRANSCO for information and
necessary action.
The Chairman and Managing Director, TSTRANSCO, Hyderabad for favor of information.

//true copy//

p- e
for Principal Chief Conservator of Forests

%@%\Ww\

o
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/ROREST(SEZ) GOVERNMENT OF TELANGAN ’
) FOREST DEPARTMENT e

{_*rom:

To:

Smt. Sunita M
. Bha t, I
AddL.Prl.Chief Congormess o The Prl. Chi
. 1. Chief C
Ra _—onservator of Forest F €l Conservator of Forest
ngareddy Circle, Rangareddy. e '{I‘Ii?;:?g:n?;:: Baree) %
€, Hyderabad.

Rc. No.
Sir. 1219 / 2019 MZ,Dated:26.07.2021.

Sub:- TS - FC ;
Shamshabzfitdjlv?go - Dwers?on of 6.7076 Ha of forest land in
Kethireddipall 4136011 for Erection of 400 KV overhead DC line from
. ORP Junc{i KV SS to 400 KV Rayadurg GIS (TSPA Junction
Engineer. 400 on) along outer side of ORR in favour of Executive
) KV/ Const-II, Metro, Telangana State TRANSCO,

Hyderabad - b
g(’w ad - Stage - I approval accorded — Condition wise compliance

report submitted - Regarding.

o S0, e, Lot
Dt 5085016 yd/F.Rayadurgline/D.No. 513/19,
2. PCCF,TS,Hyderabad, Rc.No. 3
26.08.2019y 13470/2019/FCA-3/PS,, Dt.
3. EE,400KV, Const-1I, Metro,TS,TRANSCO, Hyderabad, Lr.No.
EE/400KV/Const-11/Metro/Hyd/F.Rayadurgline/D.No. 659/19,
Dt. 09.09.2019
2 PCCF,TS,Hyd, Rc.No. 13470/2019/FCA-3/PS(1&ll), Dt.
27.09.2019
This Office Re.No. 1219/2019/M2, Dt. 03.02.2021
PCCF,TS,Hyd, Rc.No. 13470/2019/FCA-4, Dt. 16.02.2021
State Govt. Lr.No. 746/For.I(1)/2021, Dt. 09.03.2021
Gol, MoEF & CC, IRO, Hyderabad, F.No. 4-TSC180/2021-HYD,
Dt. 09.04.2021
PCCF,TS,Hyd, Rc.No. 13470/2019/FCA-4, Dt. 09.04.2021
0 EE,400KV, Const-II, Metro,TS,TRANSCO, Hyderabad, Lr.No.
EE/400KV/Const-1l/Metro/Hyd/F.Rayadurgline/D.No. 33/21,
Dt. 17.04.2021
11 PCCF &HoFF,TS,Hyd, Rc.No. 13470/2019/FCA-4, Dt.
14.05.2021 comunicated Gol, MoEF & CC,IRO, Hyd, F.No. 4-
TSC180/2021-Hyd/091, Dt. 13.05.2021
12 FDO, Shamshabad Rc.No.3434/2019/SB-2, Dt: 16.07.2021
13 DFO, Rangareddy Rc.No:1855/2019/S6, Dt:20.07.2021.

CLLEO>
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= 0

With reference to the subject and references 11% cited, it is submitted that,
the Prl. Chief Conservator of Forests (HoFF), Telangana State, Hyderabad has
communicated stage-I Approvals with instructions to submit the condition wise
compliance reports. Accordingly, the Forest Divisional Officer, Shamshabad has
obtain the condition wise compliance report from the Executive Engineer, 400 KV/
Const-1I, Metro, Telangana State TRANSCO, Hyderabad and submitted the condition

wise compliance report for the following conditions vide reference 137 cited and the

same are wbmittin%.ﬁere with: N E A

| S.No Condition Compliance

1 The Legal Status of Forest Land shall |[Yes, The Legal status remains
unchanged will be complied with. An

remain unchanged _
undertaking is submitted herewith.
ST (Annexure-I) -

-
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The Demarcation of the proposed
forest area shall be carried out by
erecting 4 feet high cement concrete
pillars duly numbered at an Interval of
20 meters by the User Agency in
consultation with the DFO Concerned
at the project cost

The User Agency hael

amount of Rs, 15,26,10q78
demarcation of the propgseq for
with Boundary pillars, extractio
tree  growth, into Accolht
370602010101352, (IFSC Code:

UBINO537063) Union Bank of India,

Saifabad, Hyderabad of Forest Divisional
Officer, Shamshabad with UTR No.
SBINR 52021070831986141, Dt.
08.07.2021. ( A copy of bank’s counter
foil Is enclosed)

The State Forest Department shall
carryout Compensatory Afforestation
(CA) and its maintenance over 13.415
Ha of degraded forest area identified
in Compt. No. 411, Mamidipally RF,
Gaganpahad Beat,  Shamshabad
Range at the cost of the User Agency

The User Agency has deposited an
amount of Rs.1,73,61,300/- towards CA
scheme into the Telangana State
CAMPA, A/c No. 155706442277143,
Union Bank, with UTR No.
SBINR52021070831989102, Dt.

08.07.2021 ( copies of challan and
bank’s counter foil are enclosed)

The degraded forest |and identified for
CA shall not be changed without the

prior approval of the Central
Government

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure-II)

The State Government shall charge
the Net Present Value of the diverted
Forest land measuring 6.7076 Ha from
user Agency as per the orders of the
Hon'ble Supreme Court, Dt.
28.03.2008 and 09.05.2008 in Ia Nos
826 in 566 with related IA’s in Writ
petition (Civil) No, 20271995,

The User Agency has deposited an
amount of Rs. 53,86,203.00. towards
NPV into the Telangana State CAMPA
with UTR No.
SBINR52021070831989102, Dt.
08.07.2021 ( copies of challan and
bank’s counter foil are enclosed)

Additional amount of the Net Present
Value (NPV) of the diverted forest land
if any, becoming due after revision of
the same by the Honble Supreme
Court of India in future, shall pe
charged by the State Government
from User Agency. User Agency shall
furnish an undertaking to this effect.

The User Agency in consultation with |
the State Forest Department shall
Prepare and execute a detailed
scheme for creation and maintenance
of plantation of dwarf species
(preferably medical plants) in the right
of way under the transmission line in

consultation with the State Forest
Department.

The User Agency has submitted an

Undertaking certificate enclesed
(Annexure-ll[)

The User Agency has generated a |
challans through the Ministry’s website
for an amount of Rs, 25,04,792.00
towards compensatory afforestation and
net present value, cost of wildlife
conservation plan under this project
including  levies towards  mitigation
measures for the forest conservation,
raising of dwarf species, etc and
deposited the same into the account of
Telangana State CAMPA with UTR No.
SBINR52021070831989102, Dt.
08.07.2021 ¢ copies of challan and
bank’s counter foil are enclosed)

As the proposed forest area falls in
Eco Sensitive Zone, the user Agency
shall get the wildlife mitigation plan
Prepared by any competent person /

g_- agency with the appgoval of Chief

‘Wildlife Warden and iriplanted at the

cost of the User Agency,

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure-1v)

B 3

5

The User Agency shall restrict the felling
of trees to the minimum in the

diverted width of 46 mtrs of the forest

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure-V)




I i [

£ ond and the State Forest Department
EBR{SE7Y out translocation of the trees

wherever feasible at the cost of the User
Agency. In case of felling, the trees
shall ‘be felled under ~ the strict
supervision  of the State Forest
Department at the project cost.
ThelUser_ Agency at its cost shall
provide bird deflectors, which are to
be fixed on the upper conductor of the

transmission line at suitable intervals
to avoid bird hits. '

11

SRR -,

P

Undertaking
(Annexure-VI)

certificate

The User Agency has submitted an
enclosed

Thg User Agency shall comply with the
gu1ldelines issued by the Ministry for
laying transmission lines through
forest areas,

Undertaking
(Annexure-VII)

certificate

The User Agency has submitted an
enclosed

12

The layout plan of the proposal shall
not be changed without prior approval
of Central Government.

Undertaking certificate

(Annexure-VIII)

The User Agency has submitted an
enclosed

13

No labour camp shall be established
on the forest land. Disturbance shall
be kept to Minimal by creating labour
camps outside the forest area as far
as possible and it will be the
responsibility of the User Agency to
ensure that the labourers & staff
engaged in execution of work do not
destruct nearby forest flora & fauna.

Undertaking certificate

(Annexure-IX)

The User Agency has submitted an
enclosed

14

Sufficient firewood, preferably the
alternate fuel, shall be provided by the
User Agency to the labourer after
purchasing the same from the State
Forest Department of the Forest
Development Corporation or any other
legal source of alternate fuel.

Undertaking certificate

(Annexure-X)

The User Agency has submitted an
enclosed

15

No additional or new path will be
constructed inside the forest area for
the transportation of construction
materials for execution of the project
work.

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure-XI)

16

The forest land shall not be used for
any purpose other than that specified
in the project proposal.

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure- XII)

17

The forest land proposed for diversion
shall under no circumstances be
transferred or sublet to any other
agency, department of persen without
prior approval of Central Government

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure- XIII)

18

The trees on strips would have to be
felled but after stringing work is
completed, natural generation will be
allowed to come up. Future pollarding
/ pruning of trees will be done with

the permission of the local forest
officer wherever necessary for the
maintenance of the transmission lines.

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure- XIV)

19

During construction of transmission
line, pollarding/ pruning of trees
located outside the 46 metrs width of
the strips ‘whose,. branches/ parts
infringe with condictor stringing, shall
be permitted to the extent necessary,
as may be decided by the local forest
officers

The User Agency has submitted an
Undertaking certificate enclosed
(Annexure- XV)

£ £

20

The total forest area utilized for the
project shall not exceed 6.7076 Ha

The User Agency has submitted an
Undertaking certificate enclosed

and the forest area diverted shall not

(Annexure- XVI)

139/898



f be used for any purpose other thaln \ 140/859
BZ) those shown in the diversion proposa

: 923/2022/ROREBT(S 21 | Any other conditions that the Central | The User Agency has g

: Government of Regional Officer | Undertaking CEl‘tiﬂCat: bm‘tted ot

(Central) of Integrated Regional | (Annexure- XVII) %

Office, Hyderabad may impose from

time to time In the interest of

afforestation, conservation and

management of flora and fauna in the

area, shall be complied by the User

Agency.

22 | 1In the event of failure to comply with | The User Agency has submitteq 3
any of the above conditions the User | Undertaking certificate

Agency is liable for penal action as per | (Annexure- XVIII)

the provisions made under rules/

quidelines issue under FCA, 1980.

enclosed

This is submitted for favour of kind information and necessary action.

Yours faithfully,
-Sd/-
Addl.Prl.Chief Conservator of Forests / CF,
Rangareddy Circle, Rangareddy.

//t.c.b.o//
MWM&;

anager

i?
*\:

o
t‘? %
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NThe Consolidated condition wise compliance report for Diversion of 6.7076Ha of forest land in
Shamshabad Forest Division for the purpose of Erection of 400KV overhead DC line from 400KV
Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along outer side of ORR,
is submitted to the District Forest Officer, Rangareddy District, as follows:

P

i. C.NO Description of the condition Compliance

l ;

’l 1 g 3

ii (1) | Legal status of the diverted forest land shall Will be Complied with. An undertaking is
' remain unchanged Submitted (Refer Annexure-I)

(2) | The demarcation of the proposed forest area The Transmission Corporation of Telangana
shall be carried out by erecting 4feet high Limited, Hyderabad, has deposited an
cement concrete pillars duly numbered atan | amount of Rs. 15,26,100/- towards
internal of 20mts by the User Agency in demarcation of the proposed forest area with

. consultation with the DFO concerned at the Boundary Pillars, Extraction of the tree
' project cost, growth, into Account No A/c No.

370602010101352, (IFSC Code -
UBIN0537063) Union Bank of India,
Saifabad, Hyderabad, of Forest Divisional
Officer, Shamshabad with UTR No.
SBINR52021070831986141, Dt:
08.07.2021. (a copy of bank’s counter foil is
enclosed)

(3) | The State Forest Department shall carryout The Transmission Corporation of Telangana
Compensatory Afforestation (CA) and its Limited, Hyderabad, has deposited an

maintenance over 13.415Ha of degraded amount of Rs. 1,73,61,300/- towards CA
forest area identified in Compt. No. 411, Scheme, into the TELANGANA STATE
Mamidipally RF, Gaganpahad Beat, CAMPA,A/c No.155706442277143, Union
Shamshabad Range at the cost of the User Bank, with UTR No.

Agency. i SBINRS52021070831989102, Dt:

08.07.2021.(copies of challan and bank’s
counter foil are enclosed)

(4) | The degraded forest land identified for CA Will be complied with. An undertaking is
shall not be changed without the prior submitted. (Refer Annexure-II)

approval of the Central Government
(5) | The State Government shall charge the Net The Transmission Corporation of Telangana
Present Value of the diverted Forest land Limited, Hyderabad, has deposited an
measuring 6.7076 Ha from User Agency as amount of Rs.53,86,203.00. Towards NPV,
per the orders of the Hon’ble Supreme Court | into the TELANGANA STATE CAMPA,
dated 28.03.2008 and 09.05.2008 in IA Nos with UTR No. SBINR52021070831989102,
826 in 566 with related IA’s in Writ Petition | Dt: 08.07.2021.(copies of challan and bank’s

(Civil) No.202/1995. counter foil are enclosed)
(6) | Additional amount of the Net Present Value | Will be complied with. An undertaking is
(NPV) of the diverted forest land if any, submitted. (Refer Annexure-III)

becoming due after revision of the same by the

Hon’ble Supreme Court of India in future,
shall be charged by the State Government
from User Agency. User Agency shall furnish
an undertaking to this effect.

(7) | The User Agency in consultation with the The User agency has generated a challans
State Forest Department shall prepare and through the Ministry’s Website for an
execute a detailed scheme for creation and amount of Rs. 25,04,792.00 towards
maintenance of plantation of dwarf species compensatory afforestation and net present
(preferably medical plants) in the right of way | value, cost of wildlife conservation Plan
under the transmission line in consultation under this project including levies towards
with the State Forest Department, mitigation measures for the forest

conservation, raising of dwarf species, etc

141/860
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i

and deposited the same intom}\. , ?a}
Telangana State CAMPA with UTR Ng, .
SBINR52021070831989102, Dt:
08.07.2021.(copies of challan and bank’s
counter foil are enclosed)

(®)

As the proposed forest arca falls in Eco
Sensitive Zone, the user agency shall get the
wildlife mitigation plan prepared by any
competent person / agency with the approval
of Chief Wildlife Warden and implanted at the
cost of the User Agency.

Will be complied with. An undertaking is
submitted. (Refer Annexure-IV)

©)

The User Agency shall restrict the felling of
trees to the minimum in the diverted width of
46mts of the forest land and the State Forest
Department shall carry out translocation of the
trees wherever feasible at the cost of the User
Agency. In case of felling, the trees shall be
felled under the strict supervision of the State
Forest Department at the project cost.

Will be complied with. An undertaking is
submitted. (Refer Annexure-V)

(10)

The User Agency at its cost shall provide bird
deflectors, which are to be fixed on the upper
conductor of the transmission line at suitable
intervals to avoid bird hits.

. Will be complied with. An undertaking is
submitted. (Refer Annexure-VI)

(1m

The User Agency shall comply with the
guidelines issued by the Ministry for laying
transmission lines through forest areas.

Will be complied with. An undertaking is
submitted (Refer Annexure-VII)

(12)

The layout plan of the proposal shall not be

changed without prior approval of Central
Government

Will be complied with. An undertaking is
submitted (Refer Annexure-VIII)

(13)

No labour camp shall be established on the
forest land. Disturbance shall be kept to
Minimal by creating labour camps outside the
forest area as far as possible and it will be the
responsibility of the User Agency to ensure
that the labourers & staff engaged in execution

of work do not destruct nearby forest flora &
fauna.

Will be complied with. An undertaking is
submitted (Refer Annexure-IX)

(14)

Sufficient firewood, preferably the alternate
fuel, shall be provided by the User Agency to
the labourer after purchasing the same from
the State Forest Department of the Forest
Development Corporation or any other legal
source of alternate fuel.

Will be complied with. An undertaking is
submitted(Refer Annexure-X)

(15)

No additional or new path will be constructed
inside the forest area for the transportation of
construction materials for execution of the
project work.

Will be complied with. An undertaking is
submitted. (Refer Annexure-XI)

(16)

The forest land shall not be used for any.

purpose other than that specified in the project
proposal.

Will be complied with. An undertaking is
submitted (Refer Annexure-XII)

(17)

The forest land proposed for diversion shall
under no circumstances be transferred or
sublet to any other agency, department or

person without prior approval of Central
Government

Will be complied with. An undertaking is
submitted (Refer Annexure-XIII)

(18)

The trees on strips would have to be felled but
after stringing work is completed, natural
regeneration will be allowed to come up.

Will be complied with. An undertaking is
submitted(Refer Annexure-XIV)
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Future pollarding/pruning of trees will be done
with the permission of the local forest officer
wherever necessary for the maintenance of the

transmission lines.

(19)

During construction of transmission line,
pollarding/pruning of trees located outside the
46 meters width of the strips whose
branches/parts infringe with conductor
stringing, shall be permitted to the extent
necessary, as may be decided by the local
forest officer.

Will be complied with. An undertaking is
submitted (Refer Annexure-XV)

(20)

The total forest area utilized for the project
shall not exceed 6.7076 Ha and the forest area
diverted shall not be used for any purpose
other than those shown in the diversion
proposal

Will be complied with. An undertaking is
submitted (Refer Annexure-XVI)

21

Any other conditions that the Central
Government of Regional Officer (Central) of
Integrated Regional Office, Hyderabad may
impose from time to time in the interest of
afforestation, conservation and management of
flora and fauna in the area, shall be complied
by the User Agency.

Will be complied with. An undertaking is
submitted (Refer Annexure-XVII)

(22)

In the event of failure to comply with any of
the above conditions the User Agency is liable
for penal action as per the provisions made
under rules / guidelines issued under FCA,
1980.

Will be complied with. An undertaking is
submitted(Refer Annexure-XVIII)

fo—

EXECUTIVE ENGINEER,

400K V/Const-II/Metro/Hyd.

143/862
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® ANNEXURE-I

Undertaking to Condition — (1)

I 'hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer side of ORR, to the District Forest Officer, Rangareddy District, in favour of Executive
Engineer/400KV/Construction-II/Metro/Hyderabad.

I hereby undertake and confirm that, the legal status of the diverted forest land will
remain unchanged in respect of diversion of 6.7076Ha of forest land in Shmashabad Division for

Erection 400KV overhead DC line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA
Junction to ORR junction) along outer side of ORR.

I

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

=



668923/2022/ROREST(SEZ)
v

d ~ ANNEXURE-II

Undertaking to Conditions — (4)

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
outer side of ORR, to the District Forest Officer, Rangareddy District, in favour of Executive
Engineer/400KV/Construction-Il/Metro/Hyderabad.

(4) The degraded forest land identified for CA will not be changed without prior

approval of the Central Government.

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

145/86%
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ANNEXURE-III

Undertaking to pay additional amount of Net Present Value (NPV) — Condition — (6)
I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in

Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
outer side of ORR, to the District Forest Officer, Rangareddy District, in favour of Executive

EngineerMODKWConstmction—IIMetronyderabad.

I hereby under take to pay the additional amount of Net Present Value (NPV) of the
diverted forest land if any, becoming due after revision of the same by the Hon’ble Supreme

Court of India in future.

I also hereby undertake to pay the differential NPV amount, if any, due to escalation or
revision of NPV, as and when demanded by the forest Department in respect of Proposal for

Diversion of 6.7076 Ha of forest land in Shamshabad Division.

b
EXECUTIVE ENGINEER,
400K V/Const-II/Metro/Hyd.

146/863
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) ANNEXURE-IV

Undertaking to pay additional cost of bird deflectors & Wildlife mitigation plan—
Condition- (8

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest

! land in Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV
overhead DC line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR
junction) along outer side of ORR, to the District Forest Officer, Rangareddy District, in favour of

Executive Engincerf400KV/Construction-IUMetroH{yderabad.

(8) As the proposed forest area falls in Eco Sensitive Zone, the user agency shall get the

etent person / agency with the approval of Chief

o

EXECUTIVE ENGINEER,
400K V/Const-IT/Metro/Hyd.

wildlife mitigation plan prepared by any comp
Wildlife Warden and implanted at the cost of the User Agency.
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é ANNEXURE-V

Undertaking to Conditions — (9)

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in

Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC

4 line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive
Engineer/4OOKWConstruction—[I/l\/Ietronyderabad.

(9) The tree felling will be restricted to the minimum in the diverted width of 46mts of the
forest land and the State Forest Department shall carry out translocation of the trees wherever
feasible at the cost of the User Agency. In case of felling, the trees shall be felled under the
strict supervision of the State Forest Department at the project cost.

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

. |
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ANNEXURE-VI

Undertaking to pay additional cost of bird deflectors & Wildlife mitigation plan—

Condition- (10)
I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in

Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC

line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
angareddy District, in favour of Executive

outer side of ORR, to the District Forest Officer, R
Engineer/4OOKV/Construction-lI/Metronyderabad.

(10) I hereby undertake to pay the cost of bird deflectors, as and when demanded by the

Forest Department, which are to be fixed on the upper conductor of the transmission line

I~

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

at suitable intervals to avoid bird hits.

149/868
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ANNEXURE-VII

Undertaking to Conditions — (11)

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive
Engineer/400K V/Construction-1I/Metro/Hyderabad.

(11) The User Agency shall comply with the guidelines issued by the Ministry for laying

ﬂ/

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

transmission lines through forest areas.
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ANNEXURE-VIII

Undertaking to Conditions — (12)

[ hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
outer side of ORR, to the District Forest Officer, Rangareddy District, in favour of Executive
Engineer/400K V/Construction-1/Metro/Hyderabad.

(12) The layout plan of the proposal will not be changed without prior approval of the

)30/_/

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.

Central Government.
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ANNEXURE-IX .

Undcrtaking to Conditions — (13)

[ hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive
Engineer/4UOKWConstruction-Il/Metro/Hyderabad.

(13) No labour camp shall be established on the forest land. Disturbance will be kept to
Minimal by creating labour camps outside the forest area as far as possible and it
will be the responsibility of the UA to ensure that the Labourers & staff engaged in

execution of work do not destruct nearby forest flora & fauna.

Jl—

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.
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ANNEXURE-X

Undcrtaking to Conditions — (14)

I hereb und -
Shamshabad [;Y : wrake the following in respect of diversion of 6.7076 Ha of forest land in
aba :
line fi 400K\:wsmn under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
ine from .
Kethlreddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer sid istri
| ide of ORR, District Forest Officer, Rangareddy District, in favour of Executive
EngmeerMOOKWConstruction-lUMetro/Hyderabad.

(14) Sufficient firewood, preferably the alternate fuel, will be provided by the User
Agency to the labourers after purchasing the same from the State Forest Department

of the Forest Development Corporation or any other legal source of alternate fuel.

/2]//

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.
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ANNEXURE-X1

Undertaking to Conditions — (15)

[ hereby undertake the followin
Shamshabad Division under F(C) Act
line from 400KV Kethireddypally SSto4

8 in respect of diversion of 6,7076 Ha of forest land in
1980 for the purpose of Erection of 400KV overhead DC
00KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer side of istri
ORR, District Forest Officer, Rangareddy District, in favour of Executive

Engineer/40OKV/Construction—lUMetro/I—lyderabad.

(15) No additional or new path will be constructed inside the forest area for the

transportation of construction materials for execution of the project work.

EXECUTIVE ENGINEER,
400KV/Const-I1/Metro/Hyd.
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Undcrtaking to Conditions — (16)

I hereby und s i
Shamshabad ]; . il followlng In respect of diversion of 6.7076 Ha of forest land in
amshabay :
line from 40 e e F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
ine from 400KV Kethlreddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

t -d . - 1
outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive
EngmeerMOOKV/Construction-lI/Metro!Hyderabad.

(16)  The forest land will not be used for any purpose other than that specified in the

project proposal.

EXECUTIVE ENGINEER,
400KV/Const-II/Metro/Hyd.
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ANNEXURE-XIII

Undertaking to Conditions - (17)
I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC

line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) alt?ng
t, in favour of Executive

outer side of ORR, to the District Forest Officer, Rangareddy Distric
Engineer/400KV/Construction-11/Metro/Hyderabad.

A d or
(17) The forest land proposed for diversion will under no circumstances be transferre

ment or person without prior approval of the

ﬂ/

EXECUTIVE ENGINEER,
400KVIConst-IIf1\detro/Hyd.

sub-let to any other agency, depart

Central Government.

156/893
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ANNEXURE-XIV

Undertaking to Conditions - (18)

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
Shamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along

outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive

Engineer/400KV/Construction-1/Metro/Hyderabad.

(18) After stringing work is completed, natural regeneration will be allowed to come up

. : ill be
in the strips where the trees will be felled. Future pollarding/pruning of trees Wi

for the
done with the permission of the local forest officer wherever necessary

maintenance of the transmission lines.

EXECUTIVE ENGINEER,
4(]I]KWConst-II/1\‘letronyd.

157/898



ANNEXURE-XV

Undertaking to Conditions — (19)

I hereby un .

e I;Visiiﬂz:zet:l: (i;);l;wmg in respect of diversion of 6.7076 Ha of forest land in

line from 400KV Kethireddypally SS ct 1980 for the purpose of Erection of 400KV overhead DC

outer side of ORR Districtyp to 400KV Rayadurg GIS (TSPA J unction to ORR junction) along
: ’ orest Officer, Rangareddy District, in favour of Executive

EnglneerMOOKWConstruction-IUMetroﬂ-lyderabad_

g of trees Jocated outside

1 i .
(19) During construction of transmission line, pollarding/prunin
th conductor

t : ;
he 46 meters width of the strips whose branches/parts infringe wi
stringing, will be permitted to the extent necessary, s may be decided by the local

forest officer.

EXECUTIVE ENGINEER,
4{}0KWConst-llm‘Ictr0nyd.

158/897



ANNEXURE-XVI

Undertaking to Conditions = (20)

I hereby undertake the following in respect of diversion of 6.7076 Ha of forest land in
ghamshabad Division under F(C) Act 1980 for the purpose of Erection of 400KV overhead DC
line from 400KV Kethireddypally SS to 400KV Rayadurg GIS (TSPA Junction to ORR junction) along
outer side of ORR, District Forest Officer, Rangareddy District, in favour of Executive

Engineerl4OOKVIConstruction-ll/Metroz’l-Iyderabad.

. ) the forest
(20)  The total forest area utilized for the project will not exceed 6.7076 Ha and the

. the diversion
area diverted will not be used for any purpose other than shown 11

proposal.

ENGINEER,

UTIVE
EXEC 11/MetrolHyd'

400KV/Const-




ANNEXURE-XVII

Undertaking to Conditions — (21)

[ hereby undertake th
§v e f O
/. ghamshabad Division under F (‘:’”‘)ng in respect of diversion of 6.7076 Ha of forest land in
; jine from 400KV Kethireddypal (C) Act 1980 for the purpose of Erection of 400KV overhead DC
outer side of ORR Di::'a tIy : S to 400KV Rayadurg GIS (TSPA Junction {0 ORR junction) along
) ict Forest Officer, Ran -
- ) gareddy Dist i :

Engmeerf400KV/Construction-IlMelro/Hyderabad y Dl fn S o e
| Officer (Central) of

in the interest
a, shall

21 &
(21) Any other conditions that the Central Government of Regiona

be complied by the User Agency.

& ENGINEER,

EXECUTIV
Illl\’lctrolﬂ)’d-

400KWConst-
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_ GOVERNMENT OF TELANGANA

-FOREST DEPARTMENT- e
Ref.N0.13470/2019/FCA-4 Office of the principal Chief Conservator of Forests
e 07,0520 (Head of Forest Force),
{ s ¢ Telangana, “Aranya ngvand4
g o . ¢ Sfifabad, Hyderabad - 508 004.
] b 3 \..; %f‘ a Y 3,

Smt. R.Sobha, LF.S.,
Principal Chief Conservator of Forests
(Head of Forest Force)

Sub:-  TSFD - F(C) Act, 1980 - Diversion of 6.7076 Ha of forest land in Shamshabad
division for Erection of 400 kv.overhead DC line from Kethireddipally 400 kv SS
to 400 kv Rayadurg GIS (TSPA junction to ORR junction) along outer side of
ORR in favour of Executive Engineer, A00KV/Const-11 , Metro, TS TRANSCO,
Hyderabad- Stage-I approval accorded- Working Permission Issued -
Regarding.

Ref:- 1. Gol, MoEF& CC, IRO, Hyderabad F.N0.4-TSC180,’2021-HYD!091 Dt.

13.05.2021.

2. PCCF Rc.No.13470/2019/FCA-4 Dt.14.05.2021.

3. APCCF/CF, Rangareddy Circle Rc.N0.1219/2019-M2, Dt:26.07.2021.

4. EE,400KV, Const-11,  Metro, TSTRANSCO,  Hyderabad,  Lr.No.

EE/4 00KV/Const-11/Metro/Hyd/F. Rayadu rgline/D.No.4 12/21, Dt.27.07.2021.
v sk ok K K

Vide ref 1% cited, the GOI, MoEF&CC, Integrated Regional Office, Hyderabad has
accorded in-principle (Stage-I) approval for diversion of 6.7076 Ha of forest land in
Shamshabad division for Erection of 400 kv overhead DC line from Kethireddipally 400 kv SS
to 400 kv Rayadurg GIS (TSPA junction to ORR junction) along outer side of ORR in favour of
Executive Engineer,400KV/Const-11 , Metra, TS TRANSCO, Hyderabad subject to certain
conditions stipulated therein and requested to furnish the compliance report on the conditions
stipulated therein; which has been communicated to concerned for compliance in ref 2™
cited.

Vide ref 4% cited, the Executive Engineer, 400KV, Const-II, Metro, TS, TRANSCO,
Hyderabad has informed that the condition wise compliance report has been submitted to the
Forest Divisional Officer, Shamshabad and as per the Stage-I communication by this. office,
the paper notification has been published in Telugu and English papers-and the same has

7

been submitted to local bodies, municipal bodies and Gram panchayaths and requested for

working permission for commencing the works in the forest area.

Further, as per the demand notice issued by the Forest Divisional Officer, Shamshabad
the necessary funds towards the compensatory levies such as Compensatory Afforestation,

Net Present Value, Dwarf species plantation under the RoW of the Transmission line etc., for .

an amount of Rs.2,52,52,295/- has been deposited into the Adhoc CAMBR account of
Telangana by generating the challan in the Ministry's portal. )

Vide ref 3 cited, the Addl. Principal Chief Conservator of Forests, Rangareddy has
submitted the condition wise compliance report for the conditions stipulated in the Stage-I
approval for the said proposal and informed that all the conditions are complied with along
with the undertakings and duly confirming the deposit for an amount of Rs.15,26,100/-

towards construction of boundary pillars, extraction of tree growth, etc. into the PD account -

of Forest Divisional Officer, Shamshabad along with the counter foils.

In this regard, it is informed that Ministry of Environment and Forests & Climate
Change (MoEF& CC), Government of India in Handbook of F(C)Act, 1980, F(C)Rules, 2003,
Guidelines & Clarifications In F.N0.5-2/2017-FC, Dt.28.03.2019 and F.No.11-306/2014- .
FC(pt.), Dt.28.08.2015 and amendments issued therein has conveyed guidelines about the
procedure for grant of permission for tree cutting and commencement of work of a linear
project in forest land for a period of one year. The said guideline states that they have been
issued to facilitate speedy execution of projects involving linear diversion of forest land such
as laying of new roads, widening of existing highways, transmission lines, water supply
lines, optical fiber cabling, railway lines etc., in which the in-principle (Stage-1) approval
snder the Forest (Conservation) Act, 1980 is accorded. Such orders shall be passed only

: .163/31
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Net Present Value (NPV),
1 othey 164/883

| | wild]
668923#2022/R0H[—;8'E(§€Zf°"Ser"’a“oﬂ plan, plantation of dwarf species of medicinal plants, and all su :
satory levies, specified in the Stage I (in-principle) approval from the UA, and where

ever i
E applicable, transfer and mutation of non-forest/ revenue forest land in favour of State
orest Department.
- L

I ; after f
ull realization of funds for Compensatory Afforestation,

]
-

| h%ﬁ aut:u;il;zz; ::e S-.tatfa Government vide Memo No.3983/For.1(1)/2016-2,Dt.15.10.2016
:c'_\\?ﬁ'rking il e tPrlnupa!l Shief Conservator of Fore‘s:tig (Head of Forest Force) .ED"' issue
projects, -for a pg?jo; thfe Usty Agency f?r tree cutting and commencement of work Qﬁlinear
approval and their comol' M SL.JDJ.ECt to the conditions stipulated in the fn~prinf:ipre-
of Enviranmsrtang For::;at;c;c‘rhmh is in accordance with the guidel::nes issued by Ministry
FC(pt.), dt.28.08.2015. imate Change, Government of India in F.No.11-306/2014 -

ST¥S

In this regard, it is inform : i
i ed that the following compensatory levies (amount in Rs.)
have been deposited by UA, which are detailed below: *

C.
ol Component Shamshabad Remarks
3 = Division (in Rs.)
' ompensatory Afforestation 1,73,61,300 Deposited in Adhoc CAMPA
2 ; account of Telangana against
. Raising of Dw_.arf species 25,04,792 the project through e-payment
under Transmission line mode by generating the challan
RoW in the ministry’s portal. Same is
5. | Net Present Value 53,86,203 confirmed as paid Iin the
: ministry’s portal.
| Total 2,52,52,295
I 2. gﬁl';s;g”c“o” of Boundary 7,50,000 Deposited into PD account of
. = = FDO, Shamshabad. Same has
’ : xtraction of Tree Growth 7,61,100 been confirmed vide ref 3™
cited.
Total 15,26,100

The request of the Executive Engineer, 400KV, Const-1I, Metro, TSTRANSCO,
Hyderabad is examined in exercise of the powers delegated to the undersigned by the
State Government & with reference to Handbook of F(C)Act, 1980, F(C)Rules, 2003
Guldelines & Clarifications in F.No.5-2/2017-FC, Dt.28.03.2019 and F.N0.11-30é!2014:
FC(pt.), Dt.28.08.2015 and amendments issued therein issued by Ministry of Environment
and Forests & Climate Change (MoEF& CC), Government of India, and working
permission Is hereby accorded in favour of TSTRANSCO for commencement of
work in the forest land proposed to be diverted from the date of entering into
agreement with the Forest Divisional Officer, Shamshabad for a period of one year,

subject to the following conditions:

The Executive Engineer, 400KV, Const-II, Metro, TS,TRANSCO, Hyderabad
(User Agency) shall report to the Forest Divisional Officer, Sharfishabad and
obtain further permission from him before starting the work and works should be
carried out under the supervision of the Forest Divisional Officer, Shamshabad.

1.

The User Agency shall publish the working permission now granted in verbatim
language along with the conditions and safe- guards imposed by the Central
Government in Stage-I approval in two widely circulated daily newspapers, one in
vernacular language in Telugu news paper and the other in English language in
English news paper, so as to make people aware of the permission granted to the
project proponent for use of forest land for non-forest purposes.(C.No. vii of F.No.

11-306/2014 - FC(pt) dt: 28.08.2015) .

The Authorized Signatory of User Agency shall enter into an agreement with the
concerned Forest Divisional Officer, Shamshabad / District Forest Officer,
Rangareddy / Addl. Principal Chief Conservator of Forests, Rangareddy agreeing to

perform all conditions as -stipulated in Stage-I approval orders and as per the para
ued by the Gol, MoEF& CC, New Delhi on

11.2 of guidelines of the Hand book iss : :
28.03.2019 on F(C)Act, 1980, F(C)Rules, 2003, Guidelines & Clarifications as well as
t Department, inspection note and obtain

covering letters, Part [I/111/1V/V of Fores ! e
further permission from the concerned Forest Divisional Officer, Shamshabad for
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sacance should also be .r.uhmltlcd to the Heads of local
es by the User Agency In addition to the
as to display the same In 30

The copies of the Forest Cle
bodies, Panchayats and Municipal Bodi
relevant offices of the Government who in turn h
days.(C.No, vii of F.No. 11-306/2014 - FC(pt) dt. 20.08.2015).

5. The Forest Department shall dispose all the appeals filed against the order of
Deemed Permlssion,i?;sued by the PCCF(HoFF). (.?No. v & vi of F.No. 11—30@{;014 3

FC(pt) dt: 28.08,2015).

4

bind and undertake to comply any other conditions
the MoEF& CC, Gol, State Government

protection & development of

6. The User Agency shall agree,
that may be imposed from time to time by
and PCCF (HoFF) In the Interest of conservation,

forests.

sion Issued Is valid upto a period of one year from the date of
ed Forest Divisional Officers. If the User Agency

stipulated In Stage-1 approval within stipulated
r extension of working permission

7. The working permis
issue of permission by the concern
fails to comply with the conditions
time and obtain final Stage-1I clearance, for furthe
they should approach MoEF& CC, Gol.

bind and declare that the forest department shall fell all

being diverted for the project by the forest

hall undertake not to touch or fell such trees

8. The User Agency shall agree,
standing trees if any in the forest area
department itself and the user agency s
in any manner.

9, The works should be carried out without any scope for violations and guidelines
env[saged under Forest (Conservation) Act, 1980 and Wildlife (Protection) Act, 1972,
and other Forest & relevant Acts, Rules and Guidelines in force.

10. Any other conditions imposed by the concerned the Forest Divisional Officer,
Rangareddy / Addl. Principal Chief

Shamshabad / District Forest Officer,
Conservator of Forests, Rangareddy during execution of work in the Interest of

protection of Forests shall be carried out at the project cost.

11.The conditions stipulated in Handbook of F(C)Act, 1980, F(C)Rules, 2003, Guidelines
& Clarifications in F.No.5-2/2017-FC, Dt.28.03.2019 and F.No.11-306/2014-FC(pt.),
Dt.28.08.2015 and amendments issued therein, Gol, MoEF& CC, IRO, Hyderabad
F.No.4-TSC180/2021-HYD/091 Dt. 13.05.2021, the Part I to V along with all
connected documents like covering letters, undertakings, the inspection reports etc.

shall be complied by the User Agency.

The Forest Divisional Officer, Shamshabad is requested to enter into agreement with
User Agency for working permission and are permitted to take up Extraction of tree growth,
Translocation of trees If any, Construction of boundary pillars, from the amount deposited in
the CA PD account of DFO/FDO soon after entering into agreement for working permission.
The works shall be included in APO 21-22 for CA PD account and reported in MPR of CA PD

account.
Sd/-R.Sobha
Principal Chief Conservator of Forests
(Head of Forest Force)
To

The Forest Divisional Officer, Shamshabad. It is requested to carryout construction of
boundary pillars and extraction of tree growth and other works from the funds
deposited into CA PD account of Forest Divisional Officer, Shamshabad and revise the
APO of CA PD Account accordingly and report the expenditure in the Monthly

Progress report.

Copy to the APCCF/Conservator of Forests, Rangareddy and the District Forest Officer,
Rangareddy for information and necessary action.

Copy to the Chairman and Managing Director, TSTRANSCO, Hyderabad for favor of
information.

165/894
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abad for
Copy to the Executive Engineer, 400KV, Const-II, Metro, TSpTR‘“NSCO' Hyder
information and necessary action,
th
Copy submitted to Spl.Chief Secretary to Government, Forests Department, Telangana, 4
floor, Aranya Bhawan, Saifabad, Hyderabad for favor of information.

ry of Environment,
3 floor, Aranya
Handloom Export
- 34 for

Copy submitted to Regional Officer, Integrated Regional Office, Minist
Forest and Climate Change, Regional Office (SEZ), Hyderabad,
Bhawan, Saifabad, Hyderabad with main office at 1% and 2"°Floor,
promotion Council,34, Cathedral Garden Road, Nungambakkam, Chennai

favour of information.
"
0y ST o

uperintendent.

//t.c.b.o.//



